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ces—not merely those for consumer
goods—are published in the “Weekly
Bulletin of Import Licences, Export
Licences and Industrial Licences” A
~opy of this Bulletin is regularly made
available to the Parliament Library.

(c) Information relating to utilisa-
iion of import licences is not compiled
vy Government.

Demund for Delhi-Nagpur-Madras and
Vice Versa Flight

3260. SHRI SHRIDHARRAO NA-
THOBAJI JAWADE: Will the Minister
of TOURISM AND CIVIL AVIATION
be pleased to state:

(a) in view of the demand for con-
tinuance of the Delhi-Nagpur-Madras
and vice versa flight and in keeping
with the declared policy of Govern-
ment to maintain the importance of
Nagpur as the second capital of Maha-
rashtra whether Government propose
to start again the said flight without
delay: and

(b) if so, the steps under considera-
iion therefor?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) and (b). With
effect from 2nd November, 1977, the
service 1C-439/440 between Delhi and
Madras via Nuagpur. is operating direct
between Delhi and Madras on 4 days
in a week and via Nagpur on the re-
maining three days. In view of the
very poor {iraffic offering. Nagpur-
Madras link is being discontinued in
the Schedule proposed  for introduc-
tion towards the cnd of Decemler
1977. Simultaneously, however, Nag-
pur s proposed to be linked with
Delhi and Hyderabad on daily basis
on the sector Delhi-1lyderabad-Nag-
pur. to be operated with Boeing-737.
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3270. S WFAUOW AACE: FT
fawr mdt g T Y O F :

() = aqva oifwafor a9,
TALEAT FETAE 1T 1963 & 1967
TF AL TG FTA AT 6 ATF FqY
T WGFT F4T 75 A ¥94 F fafr-
FLF AEA 77 AR F LT 57
16 faawas, 1977 ®1 F=hg a7,
mor gfaat g fasr fawmr 1 0=
q35 N7 ¥

(@) #Fa1 1969-70 F IWA
qrfrag sfgefal & e & ™
AT &1 A1X T & I8 W 29 00
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F AT 1 & A FA% faeg way Ay
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fear waem & wwr W (st
wefowz Ier) : (w) & ().
ST ALHNTS ATAXT, {AT I §
16 feva?. 1977 1 nF o5 9Tg
Zat 2 Fsraa g ot forear sty s &
faasw qaq adW Zafaator a7
T FGEEA FT AT 47 17 &
zq 777 71 fora wge ot o g€
AT 1 '

wras < faawr gra F1 ady FTiagr
FIAPTTAIFIRE —

Fo-fAuTv AT 1965-66 A
1969-70 aF ¥ A97 7917 A fAafor
a4 T AT F7-fqufer, sy qmar &
HITT 97, AR 1. 6 A7F Fo AT 7
q &g 0% | F7-faaiorad 1969-70
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#1 BT FY, A g F-frafon &
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q19 &1 gea-asa faA v sy
T AT I faf-ww F57 gaas 6y
FAT 1 9 WA F fawrww qrfy-
FIfeat &1 GYar 79T E )

Payment of Second Instalment of ODS

3271. SHRI MOHAN LAL PIPIL:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government had
issued instructions for the payment of
the second instalment of the C.D.S.
money to the cmployees, if so, when
were these orders issued; and

(b) the names of the offices under
Ministry of Finance where the money
has not been paid to the employees so
far and the reasons for delay?

THE MINISTER OF STATE 1IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Instruc-
tions authorising repayment of the
second instalment ol additional dear-
ness allowance deposits to the em--
ployees in cash (instead of by credit
to their provident fund  accounts as
per earlier decision of Governmentl)
were issued 1o the various Ministries/
Departments of the Government{ on
22nd July, 1977.

(b) According 1o the information
received by Government so far, an
amount of Rs. 156.87 lakhs, out of
Rs. 163.30 lakhg payable to the em-
ployvees of the Ministry of Finance and
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the various offices under it as second
instalment of additional dearness
allowance deposits, has already been
repaid. ‘The overall repayment made,
thus, is of the order of 96 per cent.
Repayment has been more or less com-
pleted in the Department of Expendi-
ture (including Bureau of Public
Enterprises), Department of Economic
Affairs and Department of Revcenue.
Offices where it has not been possible
{o complete cent-per-cent repayment
are mainly those under thc Central
Board of Direct Taxes and Central
Board of Excise and Customs (under
the Department of Revenue) and cer-
tain subordinate offices of Department
of Economic Affairs. Repayments in
these offices are in progress.

Proposal from State Governments for
imposing Tax on Consignments of
Goods

3272, SHRI AHMED M. PATEL
Will the Minislier of FINANCE be
pleaseg to state: '

(a) whether any proposals have
been received by the Central Govern-
ment from the State Governments for
imposing of tax on the consignments
of goods sent outside their States:

(b) if so, the details thereof:

(¢) whether Government have
circulated to the State Governments
for obtaining their views in respect of
making a law in this respect; and

(¢) what ig the result thereof?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b). Some
State Governments had pointed out
avoidance of Central sales tax in the
garb of consignment transfers or
transfer of goods by a head office or
a principal in one State to its branch
or agent in another State. The State
Governments had, therefore. suggested
the levy of a conmsignment tax on such
transfers





